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O R D E R 
 

(Through Virtual Mode) 

30.09.2020  It is stated that in Writ Petition(C) No. 267 of 2020 before 

Hon’ble Supreme Court of India, further proceedings have been stayed. In this 

view of the matter, learned Counsel for the Applicant needs to show how we can 

entertain I.A. No. 1719 of 2020 for direction when “further proceedings” have 

been stayed.  

 Learned Counsel for the Respondents are also be required to be heard.  

 List the I.A. No. 1719 of 2020 on 14th October, 2020. 

       

 

[Justice A.I.S. Cheema] 

Member (Judicial) 
 

 

 
(Kanthi Narahari) 

Member(Technical) 
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